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THE BOARD FOR WELFARE AND
PROTECTION OF RIGHTS OF HAN
DICAPPED BILL, 1991.
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The question was put and the
motion was adopted.
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THE NATIONAL; TRUST FOR
WELFARE OF PERSONS WITH
MENTAL RETARDATION AND CE-
REBRAL PALSY BILL, 1991.
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The question was put and the motion
was adopted.

[ RAJYA SABHA ]

tion under article 356 48
in relation to Assam
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THE DEPUTY CHAIRMAN; Now, I
thinkwe had been discussing Assam and it
was not completed yesterdaj. We also have
special mentions. Could we continue
discussion on Assam which is a very serious
matter? After that we can take up special
mentions.

SHRI M. M, JACOB; Discussion on price
rise is being put down everyday. This is the
third day that this discussion is becoming a
casualty. It is a serious matter and we want to
discuss price rise.

THE DEPUTY CHAIRMAN; To discus,
all these important matters I think we should
expedite our work in the House. I call upon
Mr. Chat-uranan Mishra to continue.

1 RESOLUTION APPROVING PRE
SIDENTS PROCLAMATION UNDER
ARTICLE 356 IN RELATION TO
ASSAM

2. MOTION RECOMMENDING REV
OCATION OF THE PROCLAMA-
TION—Coritd.
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SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu). Madam, tne Home Minister is
not here.

THE DEPUTY CHAIRMAN; He will
come. He must be in the Lok Sabha. Let us
not go on such technicalities. Mr. Yashwant
Sinha has also gone out, to discuss something
But the Environment Minister is here and she
will take notes. It is a collective res-
ponsibility.
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[9 JAN. 1991]

tion under article 356 50
in relation to Assam
THE DEPUTY CHAIRMAN; The lady is
competent. She will take notes and pass it on
to the Home Minister.

SHRI CHATURANAN MISHRA: Thank
you, Madam.
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"The Operations Research Group has
estimated, alter taking into con-Bideration
the last Census figures, that nearly half the.
households in the country continue to live
below the.poverty line."
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[ RAJYA SABHA ]

tion under article 356 52
in relation to Assam

According to the study, 61 per cent of the
households in rural India live below the
poverty line against national average of little
over 50 per cent.
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district was a pregnant woman.
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Thousands of people testify to the
fact that there have been midnight
knocks on their doors and when they
open the doors, they encounter hos
tile army men.
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of Excise Duties 56

THE DEPUTY CHAIRMAN; Just a
minute. Order, please.

REG. PROBE INTO REFUND OF
EXCISE DUTIES

THE LEADER OF THE HOUSE (SHRJ
YASHWANT SINHA); Madan, Deputy
Chairman, as the House i3 aware, at the
suggestion of the Prime Minister, yesterday it
was agreed that the leaders of the various
political parties in Parliament shall meet
under your Chairmanship in your chamber
and take a view in the matter regarding the
refund of excise duties. We met in the
morning in your chamlber and it has been
unanimously decided that there is a need for a
probe into that matter. What was not
unanimously decided wss the nature of the
probe, but it was felt that the Government
should take a view in the matter and inform
the House by tomorrow about its decision in

the matter.

I wanted to take the House into
confidence. Thank you

SHRI N. K. P. SALVE (Maha-
rashtra); Very good, well done.

SHRI CHIMANBHAI MEHTA

(Gujarat); Madam---------
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